
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
ER NA KU LAM 

441 	1991 
rx4 x MR,  

DATE OF bECISIOISI 	22. 3.91 

AppIicant 

Mr.M.R .Ra jendran Nair 	Advocate for the Applicant / 

Versts 
The  pb. Divisional O?icer, 	Respondent (s) 
Telegraphs, Shettailai & 2 others 

fir. !J.Krishna Kumar,ACCS 	_Advocte for the Respondent (s) 

CORAM' 	. 	 . 	. 	
. 

The Hon'bleMr. 	S.P.iiukerji . . 	- 	Vice Chairman 

and 
TheHonbleMr. 	A..V.Haridasan 	- . 	Judicial fiember 

Whether Reporters at local papers may be äIIàved to see the Judgement 
To be referred to the Reporter or not? 
Whether their Lordships wish to see the fair copy of the Judgement? ru 
To be circulated to all Benches of the Tribunal.? M 	. 

II ItArIT 

(iir.S.P.Mukerji, Vice Chairman) 

Heard the learned counsel for bath the parties 

4to 
on this application in which the applicant according 

to him has been working as approved. Casual £lazdoor 

continuously till 1981-82 and again between 1984-85t 
L 

4 is being denied re—ngagement while similarly situated 

Casual £lazdoors are being re—engaged. The applicant 

has prayed. that the Sub Divisional Officer, Telegraphs, 

Shertallal be direct 	to re—engage the applicant and 

giv& him work in preference - to his juniors and regularise 

him in his turn. He has also prayed that, he should be 

given wages during the period he was denied engagement 

while engaging his juniors., The learned counsel for the 
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applicant does not press for the second relief. From the 

records it appears that the applicant has since submitted 

a represntatjon to the first respondent on 1.3.91, a copy 

is at nnexure—II in which he has prayed that., like one 

Shri K.11.Joseph who was a casual mazdoor and was re—engaged 

recently, he should also be given re—engagement. 

2. 	In the conspectus of facts and circumstances, we 

feel that the interest of justice will be served if we 

direct the respondent 1 to dispose of the representation 

at Annexure—Il within a period of one month from the date 

of receipt of this judgementafter allowing the applicant 

to produce such relevant documentary and other evidences 

as he is willing to produce to establish his previous enga- 

2 	 gement. The respondents are also directed to make use of 

the departmental documents in order to ascertain casual 

engagement. The respondents should keep in view the fact 

that Shri K.P1.Joseph a similarly situated casual mazdoor 

has since been re—instated on the basis of the direction 

of this Tribunal jnOA 41-202/89 and there should not be 

any discrimination between the applicant and Shri Joseph. 

The applicant should on the basis of the decision taken 

on the representation, be considered for re—engagement at 

least with bottom seniority, if work is available and 

considered for regularisation in his turn. There is no 

orde as to osts. 	 . 

t.. 	. 

(A.V.HJRIDASAN) 	 . 	(S.P.IIUKERJI) 
JUDICIPtL MEMBER 	 VICE CHAIRMAN 

22.3. 1991 


